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COMMl"JII'U ON L1IA VE or 
ABSENCE FROM THE SI'l"l'INGS OF 

THE HOUSE 

EIGHTH REPORT 

MR. SPEAKER: The Committee 
en Abaenc:e of Members from the 
Si~tilJls of the House in their Eighth 
Report have recommended that leave 
of ablence be granted to the follow-
Ing Members fOr the periods men-
tioned alalnst each:-

(1) 8hri Mohan Bhlga-2Oth July 
to 31st August. 1978 (Fifth Session). 

(2) Shri Charan Singh-16th to 
31st August, 1978 (Fifth Session). 

(3) Shrl Annas&heb Magar-17th 
to 31st August, 1978 (Fifth Session". 

SHRr C. K CHANDRAPPAN (Can-
nanore): r should like to make a 
IUlieltion about this. The secoDd 
name you mentioned is Shrl Charan 
Sinlh and you wanted the House to 
Irant him leave for the whole session. 
I ::m surprised. Mr. Charan Singh 
Is havinR good health, is fit enough 
to take Over presidentship of the 
Janota Party. 

MR. SPEAKER: Tht'rl' i. a m"dkal 
certlftcate. 

SHRr C. K. CHANDRAPPAN: He 
I!o going and meeting Members and 
other mediators and hI' IiVl's just a 
few yard. away from the House. Could 
he not rome here' I objet"t to It. 

SHRr KANW AR LAL GUPTA 
(Delhi Sadar): It has not been the 
convention in the House to rpfuse it. 

MR. SPEAKER· It ho< np\'er heen 
the practice: I am sorry we arr In-
troducing many new c:<lnvcntlons: it is 
normal; when leave of absen .",. b 
asked for by n member it is n.-ver 
olllerted; then- are cert1lln parliamen-
tllry norms. 

SHRr C. K CHANDRAPPAN: In 
view ",f ~'O\lr observations. I request 

'. f' 
you to take my point into coaaidera-
tl6n. 

.~~R. mAXER: Is It tie pleuure 
of the House tbUo __ v. as recommend-
ed by the Committee may be granted? 

SOME HON. MEMBJ!:RS: Yes. 
MR. SPEAKER: The Members will 

be inforltled accordingly. 

12.28 hrs. 

COMMITTEE ON PETITIONS 

FIrm REPOIIT 

'.of ~( ~ wnm (~I\T"'~): 
~~" ;rt.m-, It ~ ~ "f ~ 
lITf~ m"lIf" if.T m lIf~ 51'~Cf 
!f,T1fT ~ I 

12.29 1/2 hrs. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

EU.'VENTH REPORT 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): I beg to present the 
Eleventh Report of the Committee on 
Subordinate Legislation. 

:V[R. SPEAKER: Sbri Ravindr8 
Varma 

SHRI JYOTIRMOY BOSU: On a 
point of order. 

MR. SPEAKER: What is the point 
of order! He is making a statement; 
he is merely Riving yesterday's 
rPllor!. 

12.29 hrs. 

BUSINESS OF THE HOUSE 

n:r: :".lI:-IlSTER OF PALIAMEN-
T ARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): With 
~'Qur permiSSion, Sir, I rise to 
announ~e that Oovenunent BllIlness In this Rouse during Ole week eom-



B.OB. 

~I'~ ~~ ~~ .. t, 1~8. ~il;l COA-
il :. 

(1) CoDSideratlall of any item of 
Qo~t· BUllne.- canted- over 
ftoiri 'tOdaYI Oiderl'aper:-

(2) Conside~tion and passine of: 

Ca) The Employment Of Chll-
dren CAmendment) Bill. 1978. as 
passed by Rajya Sabha. 

(b) The Britannia Engineering 
Company Limited (Moltameh 
Uftlt) and the Arthur ~ut1er and 
Company CMuzal!arpore) Limited 
(Acquisition lind Transfer of 
Undertakings) BiD. 1978. 

(c) The Motor Vehic1cs 
(Amendment) Bill. 1978. 

(3) Consideration of a motion for 
concurrence for reference of tbe 
Viswa Bharati (Amendment) Bill. 
1978 to a Joint Committee. 

(4) Consideretion of motions for 
reference of the follow 109 Bills to 
Joint Committees: 

(a) The Constitution (Forty 
Eighth Amendment) Bill. 1978. 

(b) The Government of Umon 
Territories (Second Amendment' 
Bill. 11178. 

(5) Consideration and passing or 
the Repeeling and Amending BiD. 
1978. as passed by Rajya Sabha. 

It is also pl'Oposed to provide for 
further discussion on the Motion by 
Smt. Parvatht Krishnan regarding 
railway accidents on Wednesday. the 
30th Augul't. 1978. at 4·30 P.M.. and 
thc motion of Prof. Samar Guha. 

Besides the above. the Government 
propose to introduce the JndWltrlsl 
Relations Bill. 19'18 during thc next 
week. (lnte'"'JJCioM). 

MJl SPEAKER: I ~n cali only thoae 
members Who have given notlee. 
'l'!IeI'e Is s procedure. None at you 
has ,tftll not~.. Mr. Ram Dhan, tbr 

procedure la that wb~ ~ IliDiater 
makes the ltatement 'of b~·8117 
1IIII1IWa; ,vllo9 w .. ts tQ III8lut uq l1li-
... ~ IQd • DO~ .0 t~ $pea-
1J,et. ~DODly 10U eaD .~y:ou 
ave st~ JOt an op~. The 
Business Advisory CoqamUtee is 
meetillJ today alao. When 'he la)'l 
the report, you can r __ e 10ur objec· 
tion it It doe.t not include your Iub-
ject. TOda, it is not proper. IIr. 
Cbaturvedi al8() bas not ,iven aD7 
notice. 

SHR, SHAMBHU NATH CHATUR-
ViDI (AirS) : How do I know? 
Yesterdey there was a half·hour dil-
cus.ion on the agenda in my name, I 
was assured by the Secretary and 
everybody-tbe Minister also was 
consulted-that this matter will be 
put on tbe agenda for the 28th. Now 
I am told that it would again be 
balloted. How is it? 

MR. SPEAKER: Mr. Pur an Sinha. 
you have not given any notice. 

SHRr PURNANARAYAN SINHA 
(Tejpur): I have. The papers do not 
come before you. 

SHRI SHAMBHU NATH CHATUR-
VEm: What is the position about 
my half·hour dilcussions? 

MR. SPEAKER: That can be con-
sidered for the remaining day., if it 
is possible. 

SHRr SHAMBHU NATH CHATUR-
VEOI: r had bl'en Dssured that It 
would be taken on 28th. 

MR. SPEAKER: Th~re can be no 
assurance in thi. matter. 

SHRI A. K. ROY (Ohanbad): Sir. 
r would like to remind our Minister 
of Parliamentary Affairs that this 
time also. like earlier occulons. he 
ha, promised to introduce the com-
prehensive Industrial RelatiON BID. 
I expect that this promise should lIot 
meet the .ame fale a. hi. earlier pro-
mISe.. I would like to emphaai,e that 
whateowr is promised ... part ot the 
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[1II>ri A. K. l\oJJ 
prolramme on the floor of the HoUle. 
if it 11 repeatedJ7 Dot implemented, 
lOme sort at remedial mnsure should 
be available to hon. member, to deal 
with the Minister •. 

Yelterday there was the callini 
.UentJon on the episode in Jamshed-
pur. But that was not ell. The dia-
cUl8ion has not done correct justice 
to the gruesome thine which hap-
pened there. I propose that some 
time should be allowed so that we 
all can discuss it. The scope is limited 
in a calling attention. The speakers 
also are limited. Yesterday you heve 
aeen that not a sin,p:le member from 
Bihar could get any chance. 

MR SPEAKER: This shoUld not 
be made an occasion for a speech. 

SHRI A, K. ROY: Thirdly, the 
mine disaster which took place in 
Dhanb&d muat be brought under lome 
sort of discussion in Parliament. 

MR. SPEAKER: Mr. Sinha, I have 
got your nobce. will allow you. 

PROF. P. G. MAVALANKAR 
(GandhinalaT): Sir, I am happy thet 
at lonl last my esteemed friend. the 
Minister of Parliamentary Affairs, has 
come out wIth a statement today that 
both the promised Bills are now com-
ine-the Anti-defections Bill and the 
comprehensive Industrial Relations 
BilL To that extent I am happy. I 
am also happy that he has already 
announced that the Anti-Defection 
Bill which will be the Constitution 
(Forty-eighth Amendment) Bill will 

_110 be sent to a Joint Committee. 
So far, 50 good. 1 want to say two 
th1na:. about this. The comprehen-
sive Industrial Relations Bill which 
he i. Introducinll next week, pl'rhaps 
on the last day, must also 10 for con-
aid.ratlon to a Joint Committee. 

MR. SPEAKER: That Is a matter 
that you ~n deal with then. 

PROF. P. G. MAVALANltAR: 
Secondly, _bout the Anti-Defection 

Bill, I aM sorry it has been ~ 
only this mornine, I waB • Member 
at the Joint Committee on a Jimilar 
Bill in the last Parliament. For three 
and halt years the Joint Committee 
went on diacuasing, but nothing haP-
pened. I em sorry to Say that this 
new bill of the Janata Party Gov-
ernment again is tull of a number of 
dangerous and serious implications. 

MR. SPEAKER: These are matters 
to be discussed at that time. 

PROF. P. G. MAVALANKAR: 
I had hoped that the Jenata Party 
Government at least would improve 
upon it, but they have, in the name of 
anti-defection. 

MR. SPEAKER; You are now 
commenting upon a Bill which has 
not yet been introduced in the House. 
Is it a groper procedure? You have 
your say at that time. 

PROF. P. G. MAVALANKAR: The 
Bill has been circuleted today. 

MR. SPEAKER: That can be dis-
cussed only when it is introduced. 

PROF. P. G. MAVALANKAR: 
Although 1 am mindful of the fact 
that Government are way behind their 
normal sch{'dule of urgent legislative 
business . 

MR. SPEAKER: But Members are 
not. 

PROF. P. G. MAVALANKAR: 
Therefore, we should not press for 
debates on all kinds of subjects be-
cause we must also be careful about 
Government busineas at an urgent 
character being fulfllled before the 
session ends on 31st August Still, 
there are two iuues--one, bonus; and 
the other, the Tribunal's Award on 
Narmada Waten--which are 80 urjent 
that if a discussion on them is post-
poned from this 5t'mon to the winter 
session. Jt will lOSe all meanin.l. 
There is DO point in haviD. a db-
cussion on bonus postponed to the nat 

.usion. Thef'"l'fore. I ... nt that the 
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MinUter obould lind out. with th. co-
operation of all c.'ObeftDed, lOme time 
for discUlSion, may be two hours each, 
1 am not askine for mucb, even one 

'I hOUT each, on bath the booUs ques-
tion and the Narmada waters Award. 

SHRI SAUGATA ROY (Barrack· 
pore) : I have liven notice about the 
flood havoc in West Bengal. Now 
the floods have gone to West Bengal 
As I mentioned earlier, the Farakka 
Barrage is under great pressure from 
both sides, from the Ganga and the 
Padm.. Already large parts 01 
Murshidabad and Nadia have been 
5uh1l1erged. I have given a calling 
attention motion on this. It mayor 
may not be accepted, but 1 would like 
the hon. Minister of Agriculture and 
Irrigation to come forward in this 
House and stgte the latest position 
regarding the Farakka Barrage which 
is threatened by floods. 

SHRI C. K CHANDRAPP AN 
(Cannanore); 1 would like the hon. 
Pnme Minister ot make a statement 
next week on a very important 
I1l9tter. 

Yesterday in the Andhra Pradesh 
Assembly, the leader of the Congreu 
Party, Mr. Battam SriramamurU, told 
the Andhra Legislature that the Prime 
Minister had written a letter to Mr. 
Vengal Rao, who was formerly the 
Chief Minister Of Andhl'1l Pradesh, 
and now that letter has been repeated 
to the present Chiet Minister, Dr. 
Channa Reddy, saying that a thousand 
acres of land belonging to Chenapam 
Raja should not be broulht under the 
purview of the Land Ceiling Act ot 
Andhra Pradesh, According to the 
reported news, this Is a serious matter 
as the Prime Minister hili asked that 
the land value of this should be in 
tune with the land value in Tamil 
Nadu, because the head ofHce of the 
w.id company, the Raja's /Juur mill, 
is situated in Madras. J think thJs III 
a very serious matter, and 80 J would 
requnt the hon. Prime Mininer to 
make a statement on this matter on 
the floor of the Houae and also p1a~ 
a copy of that letter On the ~ble of 
the HOUle. 

~o~_ ... (~): 
"""' ~. ~ ftIr ~,rq , ~ 
""" ~ ..... tIT '" ""1fT '"' on ~ 
'IT, lIlf",,'<'I rro"" '"' on ~"'" ~ 
,",~_m~ ~~ 

'" ~ {fir tt, "'" (\ to! ~ lf1If\r 
;j '" {11 ~ ~ tIT1l q;t I ~'" 
lIlf",,'<'I"" ~ t I ~ ~ ..... 
ii "~r '"l'" ~ _ m .r 
f.!If,r.m .r "" " ... ,"or" ~ 
-:"'.;t 

MR SPEAKER: We are not dil-
cussing it. You can only mention Jt. 

~, _ """'" '11ft: tt 11{ 

f ...... "'" ~ 'I' f'" _ lito! it< flm-
f,,';i .. "" ii ... """ oft!'"'" t "1 
....,'" ~ ,",~""r.r",""", ~;j 
,",,,ql 

w ~ ;j tt ~ on '""" fnr t 
.~ ""'" """~ "" ~ ;j .mm. 
f.,., "'" "'~ "" ... -' {I iii I 

"''' tt ~""" rn..:mr .rom it< 
"""" ... tit lm' I'm" ""..t!f.. m m It tit qt ...... """" oft ~ 
=f 'Ii t "'" "'!I'm: it< f~ 
""!~ f~ "'l t I 

DR SUBRAMANIAM SWAKY 
(Bombay North-East)· Sir. the Lab-
our Minister made a .tatement 01 
Government policy on bonus. Earll.,. 
on, the Report of the Boothalin.-m 
Commiuion came before u .. and thlJ 
ha. created lOme miaa:Jvlnc. in the 
mind. of labour. 'l'berefOJ'e, It .. 
vitally necnaary that there should be 
a full-fled,eeI dittUHlon on the QU" 
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tioIi •. of bQQ~, delll'DIIJ. allowance, in 
flA:t1ttie wh'ole wage pOliey, in Parlia-
~" .... 

SI;lRI YAYALAR RAVI (Chirayin-
kil): Sir t WIInt to point out. .. 

i:' . 

MR. SPEAKER: 1 hav~ not got his 
chit bare... 

SHRI VAYALAR RAVI: Sir, I 
have sent it, where I mentioned two 
points. 

SHRI G. M. BANATWALLA (Pon-
nani): The hon. Prime Minister has 
Mated in this House that the Report 
of the Minorities Commission with 
reapect to the Aliiarh Muslim Uni-
versity Amendment Bill. which has 
been introduced in this House. will be 
placed on the Table of the House. 
Now it is quite apparent that the AIi-
,arh Muslim University Amendment 
Bill is not coming up for discussion 
during this session. Even then it is 
absolutely necessary that the Report 
of the Minorities Commission should 
be placed on the Table of the House 
at the earliest during this session so 
that the Members would be in a posi-
tion to study the report and formu-
late their opinions so that we can 
have a constructivc nnd mcaningful 
participation whenever the Aiigarh 
Mu.llm Univcnit)' Bill comes up for 
discussion. So. I request the GD\'ern-
meftt to fulfil this promise at the ear-
liest possibl(' point of time ami place 
the report of the Minorities' Com-
mission with r('spl'ct to the Alillarh 
M .. ,lim Univer~ity Amendment Bill 
on the Tablt' of the House. 

SHRI PURNANARAYAN SINHA 
(Tezpur-) : As Shri Kopoor hiS men-
tioned, the discussion on th.. floods 
Ibou]d be resumed. because there arl' 
so many Ml'mbt'rs who Bre yet to 
mak~ their .ubmlssi('ln~ nnd thr Mln-
ilter his allo to NP~ to tbc 
discu •• lon_ 

MR. SPEAKER: Mr. VaYam Ra\-i. 

SBB! VA YALAR BAVl: ThIUlk 
you, sir: for C&wDc me.' . 

MR. SPEAKER: I have lot his 
slip. Of'll.c~ had made a tnistUe. 

SHRI VAYALAR RAVI: I want to 
have a discunlon on tile worklq of 
the Bharat Heavy Electricals Limited, 
which is very important from the 
point of view of the nation, because 
it I. one of the very important pub-
lic sector units. Now it is tull of 
corruption and nepotism and we are 
now losing a huge amount in foreign 
exebange for import. which can be 
avoided if this unit W9S functioning 
effieien tl y. I am prepared to prove 
all the allegations. for which I have 
enough documents in mY possession. 
I would request the hon. Minister 
and the Government also to look into 
the matter and arrange to have a dis-
cussion on the working of the BHEL. 

Then I want to remind you about 
your notice On the allegations made 
by Shri Madhu Limaye as welt as 
Shri C. B. Gupta, the Treasurer of the 
Janata Party. about which you have 
promised to allow a discussion. 

Then there should be a discussion 
on political violence. whieh is a very 
serious matter, which is taking place 
and t he some of the former Congress 
leade~. and being attacked. Now a 
cpr leader who was an MLA has been 
shot dead in Bihar. It is a serious 
matter and the Prime Ministl'r must 
makl' a llatement 

Lastly, wish you bon l'oyage. 

12.45 hr. 

STATEMENTS UfliDER HULt: 199 

MR. SPEAKER: Now. Statement 
undl'r rule 199 r~' Shri Raj Narain. 

SOME HON. MEMBERS: On a 
point of order. Sir. 

MR. SPEAKER: Some members 
han Ili"en me notice that they are 
objeet\ne to the statement beini 
mad~Dr. Subramanlam Swam)'. 


